
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD INCH 

AT HYDERABAD 

OA 987/91. 
	 Ut. of Order:1-11-9l 

M.Ajay Kumar 
.. . .Appiicant 

Vs. 

Divisional Security Commissioner, 
5outh Central Railway, Railway Protection Force, 
(BC) Division, Sancha].an Bhavan,.SecUflderabad. 

Ch4ief- Security Commissioner, SC Railway, 
Rail. Nilayam, Secunderabad. 

3, The General Manager, SC Railway, 
Rail Nilayam, Secunderabad. 

- 	....hspondents 

Counsel for the Applicant 	Shri N.Krishna Rao 

Counsel for the Respondents : 

C OR AM : 

THE HON'BLE SHRI R.8ALASUBRAMANIAN : MEMBER (A) 

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3) 

(Order of the Division Bench delivered by 
Hon'ble Shri T.C.S.Reddy, Member (3) ). 

The applicant herein has Piled this application to 

hv- tv'Cflq 

quash the removal order dt.19_7-91 	It is not in dispute 

that the said order of removal passed when the applicant 
1\ 

was working as a constable in the Railway Protection Force. 

The order passed removing him from service 

lit "service matter" within the meaning of section 3 (q) of 

the A.T.Act, 1985. But section 2(a) of the A.T.Act, 1985 

doesnot have &ft application to "any member of the Naval, 

Mritai or Air Force or any other Armed Forces of Union". 

in dispute that the Railway Protection Force 

r C. ( 



-2- 

(7 	 U 

comes uithin the definition of Armed Forces of Union. In- - 	- 

view of this position we do not have jurisdiction to enter-

tain this application and this application is liable to be 

returned to the counsel for the applicant. Hence we direct 

the Registry to return this application along with a copy 

of this order to the counsel for applicant. The applicant 

wilL be at liberty to approach the appropriate forum for 
niv—t%kO (m''fl°'4 

redressal of his grievance. A copy of this order 
ft 
shallLba. 

kept in the office record of tne Tribunal for reference. 

Application is decided accordingly at the admission stage 

C— 

i tas If. N'pr.ew&d 1'Jba1auJeiiScrs.3tk.&t$sbs.- 

--S. 	
t. 

(R.BALASUSRAMANIAN) 	(T.CHANDRASEKHAR REDOY) 
Member (A) 	 Member (ci) 

Dated:lst November, 1991. 
L 	 Dictated in Open Court. 

avl/ 

a 	

- t-1........__... 

Dy.zcThtrar (Jud{ 

Copy to:- 	 (3 

Divisional Security Commissioner, 
south Central Railway, Railway Protection Force, 
(BC) Division, Sanchalan Ehavan, Secunderabad. 
Chief Security Commissioner, S.C.Railway, 
Rail Nilayam, Secunderabad. 
The General Manager, S.C.Railway, 
Rail Nilayam, Secunderabad. 

One cocy to Shri. N.Krishna Rac, Flat No.10, Block No.7, 
N1GeII, Baghlingampally, Hyderabad.u\'o\tY 
One copy to Shri. J.R.Gopal Rao, Addl.CGSC. CAT,Hydbad. 
One spare copy4 wo (4\cO- Ck—Q'd\-.---*Th-4- 4—  .ASt t4- L Csv(1—

on29 
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CHECKED BY 	APPROVED BY 
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- - 	 II THE C&cia!J., AflMINIsTpJIvE TRr8UNJIJ 
HYDEREAn -BEIcCJ--j AT HYDEPABJ4D 

THE HON'IjLE M I 	

:V.0 

AND 

THE HON'BLE YR. 
M(J) 

At 

THE HON'SLE MR..R.BALL&StJBRA?V]NTA,M(A) 
- 	 AND 

THE HoNtBLEMRT•cAoidsLMkApl(Y 

DATED: 

1 A D TH AI  

I 
- a 

O.A.No 
• 	cp37/9/ 

(WrPrNor__ 

.A&njtted anä'%Jnterjm directions 

Issued. 	fl 
-Xflod. 	

- - 
.Disposed of \ith direction2 [ 	 - 

Dismissed. 	 - 

Dismissed as w"thdrawn 	 -• 

Dismissed for 	u1t. 	 - 
-/ M.A.Ordered/Rejec 

,.Au order as to cots, 

• 




